12 Re. Demand for ... [RAJYA SABHA] ...258 and dalits

STATEMENT BY MINISTER

Status of implementation of recommendations contained in the One Hundred and
Eighty-ninth Report of Department-related Parliamentary Standing
Committee on Home Affairs
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RE. DEMAND FOR DISCUSSION UNDER RULE 258 AND
ATROCITIES AGAINST DALITS

SHRI MADHUSUDAN MISTRY (Gujarat): Sir, I have a point of order on..

MR. CHAIRMAN: Hon. Members, as decided yesterday there shall be a discussion
in the House on the prevailing situation in Kashmir Valley in consultation with all...

SHRI MADHUSUDAN MISTRY: Sir,...

MR. CHAIRMAN: Just a minute. Please sit down. As decided, the time allocated
is four hours and the hon. Members are requested to adhere to the party time so that we

give everybody a chance.
SHRI MADHUSUDAN MISTRY: Sir, [ am on a point of order.
MR. CHAIRMAN: What is your point here?

SHRI MADHUSUDAN MISTRY: My point is, the Report that the Tribal Minister
has laid on the Table is a 2002-04 Report of the Commission. It has been laid after fourteen
years. When is this Commission's Report to be laid on the Table of the House? This House
wants to know about this. I want to know this from the Minister. Sir, 2002-04 Report is

being laid today in the House!
MR. CHAIRMAN: Just one minute. I take your point.

SHRI MADHUSUDAN MISTRY: Sir, my point of order is under Rule 258
...(Interruptions)... The Report should have been made public long back. ... (Interruptions)...
This House has a right to know how the Commission of Scheduled Tribes is functioning.
He is laying the Report after 14 years!
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